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THE DEPUTY CHAIRMAN: Smt. Ram
Dulari Sinha to make a statement about
Assam.

V. Setting up of Commission of Inquiry into
the incidents relating ifo clashes cm
Asjsam-Nagaland border.

[The Vice-Chairman (Shri Chiman-jhai
Mehta) in the Chair.]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA): Sir.
The House will recall the statement of Home
Minister on the 23rd July, 1985 in reply to the
Calling Attention Motion pertaining to the
armed clashes between the Assam and Nagaland
Police in June, 1985 at Merapani on the Assam
Nagaland border, that it had been decided to
appoint a Commission of Inquiry under the
Commission of Inquiry Act, 1952 to fully ga
into the facts pertaining to these clashes and to
probe into the conduct of the officials of the two
States and also to fix the responsibility. In this
context, I rise to inform the House that the
Government have decided that the Commission
of Inquiry will be presided over by Shri B. C.
Mathur, retired Secretary to the Government of
India.

The Commission shall make an inquiry
with respect to the following matters:—

(i) the sequence of events leading to and
all the facts relating to the said conflict in
the Merapani area on the Assam-Nagaland
border;

(i1) whether the conflict and the resultant
loss of human life and damage to property
could have been averted;

(iii) the role of the authorities in both the
States in mobilizing and deploying armed
police forces including village guards of
Nagaland;

(iv) whether there were any lapses or
dereliction of duty on the part of the
officials and uniformed forces of the two
State Governments;

(v) the deficiencies in the police set-up
of both the States and suggestions for
revamping the same.

The Commission may also recommend

short-term and long-term measures to prevent
recurrence of such incidents and in that
context make such other recommendations
and an interim report, as it may deem fit.

The Commission of Inquiry has been asked

to submit its report within six months. The
notification to this extent has been published
in the Official Gazette yesterday.
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SHRI BISWA GOSWAMI (Assam): Mr.
Vice-Chairman, Sir in the Commission of
Inquiry that has been appointed. I would like to,
know what are the terms of reference that have
been given. Has the Government included
within its scope not only the officers but also
the responsible political personalities, including
Ministers? Will the Government also include
the Ministers and inquire into their conduct in
regard to the present clash? I want to know all
that. Secondly, Sir, what action will the
Government take after the report is submitted?
You know, Sir, that the Sundaram Commission
was appointed in regard to the border dispute
and the Sundaram Commission submitted its
report. But no » action was taken on that report
and the result is that the border dispute is
continuing. So, what action will the
Government take after the report is received? Is
the Government prepared to take drastic action
on the basis of this inquiry committee report, I
want to know, because everybody knows that
these armed clashes between the police forces
of the two States could not have taken place
without the support of those people who are
running these two States? Therefore, to find
fault with the officials of the two sides at lower
levels will not be sufficient. Therefore. T want
to know whether the Government is going to
take action, necessary action, if from the report
it
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is found that politicians were also responsible
and involved, in the clashes will the
Government take action against them? Is the
Government going to take any immediate
steps in regard to solving the so-called border
dispute between Assam and Nagaland?,
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the sequence of events leading to and
all the  facts relutiog to the said
venfilet in the Merapang ares.
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Government will consider taking action after
receipt of Commission's report.

3ft q*r wT 3cTPn |:

Sequence  of  events— period from
April—June, 1985 to be included.
Reference No. 3 is clear.
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THE COFFEE (AMENDMENT) BILL/f
1985

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA): Madam., I
beg to move:

"That the Bill further to amend the
Coffee Act, 1942, as passed by the Lok
Sabha,, be taken into consideration."

As the House is aware, the Coffee Board
has been functioning with the main objective
of development of coffee plantations and
regulation of sale and export of the produce
from such coffee plantations. The plan and
non-plan expenditure involved is met from the
proceeds of duties of customs and excise
levied under the Coffee Act, 1942. The
present rate cf duty of customs and duty of
excise on coffee has reached the upper ceiling
of Rs. 11.80 per quintal as fixed under the
Act. These rates have been there since 16-12-
1977. The plan and non-plan expenditure of
the Board excluding loans and subsidies has
increased from Rs. 1.78 crore in 1978-79 to
Rs. 3.90 crore in 1984-85. The budget
estimates for 1985-86 are of the order of Rs.
6.45 crore. Expenditure however shot up
tremendously ever the year whereas rates of
duty on customs and excise are at the same
level as they were fixed on 16-12-1977.
Under non-Plan, there has been increase in
expenditure due to increase in DA, ADA,
interim relief etc. on



